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CONTRAL ADINISTRATIVE TRIBUNAL PRINCIP AL BENC

1) 0 ;A No,399/98
’ A

New Delhi: this' the 257 day of Feb ruary , 1999,

HON'BLE MR, SeR ADIGE, VICE cHal AT AN (8) o
HON'3ILE MR, T.N ,BHAT,M MA£R(])

1. Raj pal §/o shri Samay Singh,
FV'O Vi.ll ok P.O. pall Ay
N euw DBlhie

2. Randhir singh &/o shri Kewal Ram,
R/o. Yill, & P.0, Palla
New Nelhi,.

.
%, Kprishna Pal /o shri Jai singhy,
Rlo .Vill, & PO, Palla,
Noy Delhi esoes pplicants.

(shri M, K. Gaur, adw cats)

Varsus

National Capital Territory of Nel hi
through

1. The Olirector General,
Home Guard & Civil nNefence,
Nishkam Sewa 3hawan, 3aja Sarden,
Neoy nDelhi,

2. The rommandent,
Home Suard & Civil 9Jefence,
Nishkam Sewa 3hayan, R\ja Sarden,

NE’U jel hi co e QGSDON dentS.

(3y adwcate: S ri Rajinder Pandita).

" 2)0.1,No.48/99

3rijesh Yadav /o Shri 3am Surat Yadav,
/o 2-3, yest Vinod Nagar, Mandawali,
Fazalpur,
Nelhi =110 092

.....o....ppplicant,
(3y adwecate: Shri M,K,Gaur).
JVeTsus

Sovt, of NCT Delhi, through

1. The Chisf Secretary,
S, Shamnath Marg,

Neow Del hi,

2. The Director Seneral,

Delhi Homg Suards & Civil pefenca,




/Madn

Courl Gitiacd

«an! a3l Admiaistrative Trivyunal
a1 Bench, New Delhi
“dkot Howvse,
‘cus Murg,
[N S e

oy

4

- three years, This vieu is based on the judgmant of

- 2=

CTIl Complex, Raja Garden,
Naow Delhlo

3. The mmmandantg )
Delhi Homg Guards & Civil Defance,

CTI Oomplex, Raja Sarden,
ANeU Delhi. e Respor'ldents.

~OROER
HON'3LE MRe S. R, 4015 E, VICE CHAI MaN(a).

As these two O0As inwl va common
questions of law and fact, they ars hHaing disposed

of by this common orderd

2. | wplicants in these C4s impugn action
of respondents terminating their gngagement in the
fom a2 Suards Organisation and seek re=2Ngagagnant

and continuance,

3. It has been hald in a catenz of judgmants
delivared by the various bzns=has of this Tribunal,
the most recent bging ona deliversd on 111.99 in

Ca No,2006/98. Chandeshwar & anrp. vs. Govt, of NCT
of Jelhi & Ors, and wonnacted cases, that thg

apcl icants cannot claim either regularisation op
continuance as a matter of right after expiry of

initial period of engaganant which under rulas is

¥ex rurt in 5P (C) No,12465/90 2 2 Shama Yse

State of Punjab & O rs, i

4, In the result, we fing oursel ves unabl e to
intervens in the matter and these two Oas are

dismissed, No coOsts,

B /,‘
S. Lat opies of this Ordar bg plabed in both

0 c\ case reco rds.'

s /ff/rh

F(’;ngl_g?;)ﬂ (s. R.QDIGt
- - VICE LHQLQ‘MN(A).
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